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iNTRODUCTION 

t. the Chairman of the Committee on Subordinate Legislation, having 
been authorised by the Committee to present the Report on their behalf, 
present this their Twenty-third Report. . 

2. The matters covered by this Report were cODsidered by the Committee 
at their sittings held on 27 January, 1989. 

3. The Report was considered and adopted by the Committee at their 
sitting held on 2 May, 1989. The Minutes of the sittings relevant to the 
Report arc appended thereto. 

4. For facility of reference and convenience, recommendations/observa-
tiODS of the Committee have been printed in thick type in the body of the 
Report and have also been reproduced in consolidated form in Appendix I to 
the Report. 

Nl!w DELHI; 
May 2,1989 

Vaisakha 12, 1911 (Saka) 

ZAINUL BASHER 
Chairman 

Committee on Subordindle 
Leglsla/ion 



RAILWAY PROTECTION FO'RCE RULES, '1987 

1.1 The Committee on Subordinate Legislation at their sitting held on 

6 July, J988 selected Railway Protection Force Rules, 1987 for detailed scrutiny. 

The Railway Protection Force Rules, 1987 were notified on 3rd December, 

1987. These rules have been framed after repealing the Railway Protection 

Fercc,Ruies, 1959 and the Railway Protection Force Regulations, J966. 

1.2 The Committee desired to know whether the Railway Protection 

J".oroe .R.ules. 1987 were published in draft form in the Gazette for inviting 

lUlleations and objections from the affl!Cted interests and if not, the reasons 

tlaercfor. In reply, a representative of the Ministry of Railway (Railway Board) 

Rated·during evidence: 

"There is no prOVISion in the Act that while we notify them in 

Gazette. we should ask for suggestions/objections. But departmen-

tally this was done by the Railways, I mean in the L>epartment itself 

this was done but since there is no requirement under the Act that 

it Ihould be done, this was·Dot done." 

1.3 Another representative of the ~  of Railways (Railway Board) ...... ; 
"After the rules were prepared and finalised they were gazetted on 

3ni ~ , 1987. These were scrutinised .by the Legislative 

''-partment of the Government of India and v.:edid not think it 

wise to make such a publil:ation." 

1.4 . .;'M 'Committee ,eaquired ,whethar .any ,modificatioDli/amendments 
were luaested when tlaeRailwa,y Prote(:tionForce Rules ·were laid in both 

Houses t)f Parliament in terms of Section 21(3) of the Railway Protection Force 
..w.1I51. Jna notc..tbe Ministry have &t&ted : 

·'The RPF Rules, 1987 were .laid OBlthe Table of .Rajya Sabha on 
9th December, 1987 and of Lok Sabha on lOth December, 1987. 

:tIiD',ab ,a motion No. 2164 w.as tabled:in.Lok.s.vIa:tpy Shri P.R. 
iC.wJtaramaupiam, M.P .. and 10 other M.Ps. OR 16-3-88. yet till 
date no suggestion/modification has been I'teoivod·nom either House 
of Parliament •• , 
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1.5 The Committee desired to be apprised ot the important changes/ 
modifications made in the latest RuJes vis-a-vis the RaHway Protection Force 
Rules, 1959 and the Railway Protection Force Regulations, ]966 and the 
rationale thereof. In a note, the Ministry have stated: 

"Salient features of the RPF Rules. 1987 are: 

(i) All the rules have been made keeping in view that the RPF is to 
be constituted and maintained as an Armed Force of the Union 

so as to make the Force structurally competant, operationally 

cohesive and functionally independent. 

(ij) Uninterrupted chain of command for the unitary Force ftowinj 

from the Central Government through the Director General 

down to the lowest rank as recommended ~ the High Powered 

Committee of Parliament, 1966-68 (Para 529) has been provided. 

(iii) Director General has been empowered to issue 'Directives' for 
the enforcement and furtherance of the provisions of tbe RPF 
Act and Rules (Rule 28). 

(iv) Director General has been made accountable ror providin, 
better security and protection to railway property (Rule 26). 

(v) Powers and responsibilities of all ranks have been defined 

(Charter IV) keeping in view the-spirit of the modified RPF Act. 

(vi) A new concept of promotion through Limited Departmental 

Competition to tbe rank of Hd. a J~  Asstt. Sub-Inspector 

has been provided (Rule 72), 

(vii) A new procedure for redressal of griewaoces of memben of the 
Force has been provided (Rules 109·114). 

(viii) ProvisioD!l regarding uniform and equipment have been made 

more specific and in conformity with the practices in other 
armed forces. (Chapter X). 

(ill) Ground! for placing a member under suspension have been 

made wider as recommended by the National Police ~ 

(Rule J34). 
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(x) Description ot punishment. and procedure for inlictina the 
same has been rationalised jn conformity with the recommenda. 

tions of the National Police Commission (Chapter XII). 

(xi) Provision regarding investigation and prosecution of· criminals 

prying on railway property has been made selt-contained 

(Chapter XIV). 

(xii) Three new Chapters (No. XVI-Aid to Civil Powers), (No. XVU. 
Plaints and Protections) and (No. XIX-Special Welfare Mea-
sures) have been inserted. 

(xiii) Holding of Court of Inquiry in certain situations has been ~ 
compulsory (Rule 26S)." 

1.6 As to the rationale for changes made in the RPF Rules, 1987, a repre. 
sentative of the Ministry of Railways (Railway Board) stated in evidence : 

'"The rules· of 1987 flow out the act and this act gives RPF a DeW 

character in that it made it an armed force of the Union. Because 

of that. many of tne provisions in the Act bad to be in conformity 

with this changed character of force, and that is the main rationale 
for the changes in the 1987 Rules and the earlier Rules." 

1.7 The Committee pointed out that if RPF was to function as an 

armed force of the Union, it should be placed under the Ministry of Defence 

rather than under the Ministry of Railways. A representative of the Ministry 

of Railways (Railway Board) replied: 

"nlere is nothing as such that it cannot work. But under the Allo. 
cation of I~  Rules of the Government of India, there is no 

such rest riction." 

Another witness added: 

'"Before this Bill was presented to Parliament, this questioD was 
discussed both in the Law Ministry and in the Home Ministry aDd 
it was cleared that since thit> is primarily meant for the protection of 
railway ~ this armed force can work under the Ministry of 
Railways. " 

1.8 The Committee were informed that n writ petition had been filed 

In ~ J ,~ ~~  Qf a ~ in coqnection V ~ Rrf Rll!es. 'Q tbis cODDe9" 



tiob a representative of the Ministry of Railway (Railway. ,Board) stated in 
evidence : 

HWhile framing rules, we have confined ourselves within the frame-

work of. the RPF Act. It 

1.9 ne Committee find that pursuant to Railway Protection Force 
(~ ........ t) Ad,l985, tbe RaU"., P ~  ~  has been declared as aD 

'BpIIId force', of tbe U_D. The Railway Protection Force Rules. 1959 and tbe 

Railway Protection Force Regulations. 1966bave been repealed and a new set 0' rules caUed Railway Protection Force Rules, 1987 have been enforced with 
et&ct. , ..... 30 J;)eeemWr'. 198'7. III the alJ&ence 01.8 provision In the relevant 
Act. tM draft Rules, 1987 were not pubJiIbed for iDvJtiDJIUUestlons and objec-

dOllS from tbe deeted iDtere5ts and only ftnal rules were notifted In the Gazette 

.,. :3nLDeeeDIber. 1987. T.e Committee (ouider thtat siDce the rules WHe 
framed .aft«. a _Ie eboge was made ill the character. of the Force iD tbe rele-
laDt Act 8nd invohed changes of fuodameDtal nature in the senAce coDdltioas 

or "e of8cen alldmelltbers or the RPF. it was oaly appropriate tbat they sbould 
..... IJeen ,.,.nsbed flnt in drart form for iIIvitiDg suggestions and objections. 
It "regrettable that tlUs was not done. The ComlRittce are of tbe "Iew tbllt Ja 
.... ·cateS the draft rules should in futDre be in,....."I, published in draft form 
ad fiDalised OIIly after inviting suUestio .. and obJeetiOllS from tM eft'ected 

Interests. 

1.10 The Committee have be.-a informed that the Rules bave beell eball .. 

.. ill die Higb Court 01 Cak.ut"'. The Committee would like to be appriH4 
of the outcome in due course. 

R ~  R~  to R~( ~ ,.  Policy in R.P.F. 

1.11 In terms of Railway Protection Force Re,uJatiODS. 1966, promo-
tions to the grade of Senior Security Officers were to be made in such a way 

that SO%of the posts were to be filled by officers taken .on dep\l&ltjon. trom 
the State Police or the Army. However, Rule 54.2 of the new RPF Rules, 
,~. provides as under : 

, . 

"11te ItreD,th 41 the caclre· all4,it. compoaition ahall ~ Q  aa may 
bo detemliaod by the> CeDtral6cnrcDlJIlCQ.lrom· t.imo. to .UfIle : 

Provided that for achieving the objectives stated in rule 76, 

eight&' percent of tlte poets of the.CbicfSCOIlrity. ,Co1pmi .. io,aQrs and 

fil'trl pef«lllt oMbi ,caW_ PQl&Jin!. an" )above tba ,aelJcuClill 8111'40 
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si.ati .,., filled .by,deputation of· officers from· &erv.ioes ~ mentioned in 
sub-rule ( (~ a . II 

1.12 During evidence, the Committee desired to know how the Chief 
Security Commissioners, who acted as head of the force in a zonal railway, 
were appointed. A representative of the Ministry of Railways (Railway Board) 

explained: 

"1hY,1are beads or Zonal Railway RPP' . We have six posts in the 
; rat11c: OfliO. and 3 in the rank of DIG. 80% of the posts wlll be 
filled . by deputation and 20% by promotion from the ~a  of RPF. 

At this moment, We have 4 DIGs from the RPF and the other 
officers are from deputation. Previously also the position was 50% 

of the posts of DIGs from promotioo and 50% from deputation 

siDee 'eligibility was not there, within the RPF. We . ~  3 posts 

of lOs in 1983. Since RPF' officers were not havil1geligibility 

conditions. deputationists were taken." 

1.13 ThcCotllmitt(:cenquirl!d about circumstances in whi':'h thcporcent-

age of deputationists from outside had ~  increased from SOlo ~O  "A 

representative of the Ministry of Railway (R.lilway Board) stated: 

"80% was in the grade of DIGs, when subsequently the post of CSO 

was upgraded to the level of IG. This problem has arisen because 

of the eligibility requirement." . 
1.14 When the Committee pointed out that this implied diatpromotional 

opportunities for the departmental candidates were not adequate. the witness 

replied; . "It is a slow proc(..'SS". On rn:ing pointed out by the Committee that 

against six sanctioned posts of Jnspectors General, three Railway Zones were 

being manned by DIGs ~ the witness stated: 

"Review is done periodically. llpgradations in .the ~  cadre 
review were made in 1986. We had three Inspectors Genera\. ~ We 
had sought for more in the cadre review and ultimately tbe Govern-

ment agreed only to another three. That is why. we have six posts. 

Otherwise. we will h~ of the opinion that aU the nine posts sbould be 

1.0." 

1.15 The COlllmittee ~  about the reasons for upgrading the post 

of the Chief SCl.:urity Officer to the level of IG. A representative "f'(he 

Ministry of Railways (Railway Board) explained: 



'CIt is necessary to fall in line with the systems. One is the railwaY 
system where an upgradation has taken place and the other is the 
system in the States with whom we have to liaise where also a larle 

number orposts in the 10 rank had come up. 

ne witness furtkcr added: 

"The Chief Security Officer is required to liaise wita the civil autho-
rities of the States. Durina the las, few years, the post of DIG 
(Railways) bas been prolressively upgraded to 10 (Railways). 

Similarly, on the railways. the CSo has to function in coordination 

with the departmental heads of the railway whose scale has also 

become equivalent to 10 scale. It was felt that the CSO should be 

effective. But. on one side there is railway officer and on tbe other 

side is the State Police Officer. They are at a much higber level. 

He is no.t able to coordinate effectively. This was the thinking." 

I.16 The Committee desired to know the reasons for having officers on 
deputatiOD if a a~ ~  ~ aviJable ~  promotion to higher poSli. 
A reprelCDtativo of the MlDlltry of Railways (Railway Board) stated: 

"It is not a new thing. IPS officl;rs' have com!! on P~  

earlier also even at thl: lower levd. ~J . we havl: replaced tbern. 

Now. we arc taking them at the higher level. Obviously. officers 

from the State Government fuoctioOJllg as Chief Security Commis-

sioners are able to liaise cfh:clively. wLb their Slate Government 

counterparts; Thil iii one reason. We get officers or that I"vel and 

they are lit for promotion. nilS h,Ui to be on part wilh h~. olher 

armed forces like the BSI-' and <.:kI'}-." 

L17 The Committee pointed out that departmental candidate$ ~  

Int be conlidered and only in case of non-availability of deparunental ofticera, 

. , a ~ should be called. To this the witncl5 replied : 

"Today. we do not have any oflicer with eligibility accordina to our 

rules ... We "jJl promote them to the extent they are eligible. If 
tbey are inadequate in number, to that extent we "ill have to ,ct 

officers on deputation." 

1.11 In reply to a further question as to why p.oplc from outside wcr. 

beiDa taken on deputation when Railways' own officers were doina well. the 
witDCIS Btated : 

"1 think they have Dot yet become elisible to be promoted to the 

Jevel of las." 



Another witness added : 

"Those who are on regular posts and those who· were promoted 

prior to 1981, become DIGs. Today they should have five years of 

experience in the junior Administrative Grade and five years ex-

perience at the senior scale level. I think no one is eligible there. 

1.19 When the Coll}mittee pointed out that the provision regardina pro-

motion of departmental candinates should be strictly enforced, the representa-

tive of the Ministry of Railways (Railway Board) stated : 

"No where it is Jaid down that it is beyond eligibility. Always, eligi-

bility is a factor and it is a necessity. As rHr as we arc concerned, 

to promote an officer to the level of DIG, one must have obtained 

junior administrative grade prior to 1984. At plcscnt, we do not 

have any officer like that. That is the problem. It is oot that we 

have not given promotion to an officer to become junior grade 

officer. Even recently. we have promoted two officers as DIGs on 
ad hoc basis. The reason is that they do not hJvC' eligibility. We 

cannot promote t hem on a regular basis h ~  we ~  rdaxatioll. 

Th.11 is the p,):;ition. It is not that \\'l' like Ille ollil:ers 10 wait to be 

prollloted. We arc not preventing thc)r pwmotioll. No pcrltOOS 

arc eligible ror that post." 

1.20 The Cummittee note that in terms of Railway ['rutl'ctioa Force 

Regulations, 1966. promotions to the grade of senior Security Officers were regu-

lated in 5uth a manner that SO ~J~ of the posts .~ ( ~ I for departmental 

candidate!' and the rest of the 50 per cent were filll'tl by officers taken on depu-

tation from the Stade Police or tbe Army. Under the rO!l'iscd Rules. 1987 8 ~ 

of the posts of the Cbief Seoority Commissioners are being reserved for being 

IUM by deputatioD of officers from other services. This would mellD tbat only 
28%of tbe promotions to these posts "til be from the permanent cadre of RaiI-

WI, Protection Force. The career prospects of the senior officers borne on tbe 

perlilanent cldre of Railway Protection Force are Ihus adversely Illfl'ch'd and to 

that extent tlte changl' in the rule would apper to be arbitrary .. od unreasonable. 

1.21 It bls beea pleaded that in a situation when tltl' ~  of the 

Force do not come within the range or eligibility for promotion to the senior 

positions, outsiders have to be inducted for filling up tbose posts. There could be 

no dispute on this point. But to make a provision in the rull's that 8 ~~ of 

tbe posts in the senior positions would be OUedin only by officers 00 deputatioD 
tIoea Dot .ppear to be Justified. The Committee are of the view that a prov .... 



wIalc:h reserves only 20 % of the posts to ,befHW·IJy'MlCWlllel'6e Foree aD 
GIlly lead to staaDadoD aud distractloD among senior offtcers for WaDt of promo-
'dollS) aYe11Ue8 iathelr OWD cadre. The Committee, 'thel"efore, ~ a  that 

die rIiIes maybe amended saltably to provide tlnat adequate opportualtles ror 
;romotiOll to the hlaher posts are available to tbe members of tbe .i Poree Ia tbe 
..... ·otmalDt ........ their moral aDd a blgb standard of ef8t1eaty. OaJy "hea 

I8itaItle deputmeatal olllcen are Dot a,aJlable, some posts milht be 8IIed up by 
fAMI ~  'O .... deputatioDfrom outside. 

Rules regardi"g right to form Service Associations 

1.22 "Rules 33 and 34 of the RailwnyProtection Force(1tule 1959 read 

'85 aDder:-

. "33. Right to form Se,'vice Associations -

(1) No superior officer or member of the Force ,.haU enrol himself 

as a member of. or work for or make aoy contribution, directly 

or indirectly, to any trade union. 

(2) A superior ofllcl'r of th .. Force may, howcver, be a member of 
an association composed I!lltirdy of 1I11:mbcrs of the service to 

which he belongs CH' of gazetted officers of Railway services of 

the same class. A member of thc Forc:may. ho\\ever, be a 

member of an association composed of members of the service 

to which he belongs or an llssociation composed entirely of 

members of the Force. 

(3) Any such association :Ie; is mentioned in sub-rule (2) shaU'lIGt, 

ho\\'cvcr, be an as.c;ociation that may affiliate itself to 8aY'lu'180 

or h ~ assOciation whatsoever. 

114. Recol"llio" of a ~ a

The Ccntml Government may, fmlll time to time specify the 
authority competent to I. ~  associ'ltions. the conditions 

for their recognition and the privikg;;s of such recognised asso-

ciatioll!> and also provide for withdi',iwal of such recognition." 

1.23 The Committee drew attention 10 rules 33 and 34 of the Railway 

Protection Force Rules, 1959 which provide for the right to form associotions 

and pointed out th.11 in the new ruks fr'Lmcd in 19;';7 tllcre was no correspond-

iPI provision, Explaining the pDsilio'1, thi.: Ministry hJve in a note stated; 



"UThe'old RPF Act, 1957 was silent on the subject and hence some 

provision wa§ made through Rulc§ 33 and 34 of RPF Rules. 1959. 

Rut the RPF (Amendment) Act, 1985 (which came into force from 

20th SC'Ptember, 1985) nlaking RPF as an armed force of tbe Union 
~  imlerted a new provision as Section 15A for placing k ~ 

respecting right to form associations, etc. Nevertheless; ta.m •.. 

this provisiollilelf-contnined. Rules 115 of the RPF Rule.s. 1981 WaJ, 
framed (lnd h~ Chief Sreurity Commissioner waS authorised to grant. 

recognition for his Zonal Railway and the Director General to do so 

for the entries force." 

1.24 During evidence, a representative of tile Ministry of Railways 

(Railway Board) stated: 

"Even today, if I may he permitted to read Section IS (a) which 

say. : 

"No member of the Force ~ha  without the previoUi. ~ O a . 

writing of t1}e Central Government or of the prescribed autho-

rity ; (a) be a member of, or be associated in any way with, 

any trade union. labour union .. political assoeiatiOD ; or with 

any class of trade tlnions. labour unions or poJilicaJassociations; 
or (b) a memher of, or be associated in any way with any other 

society, institution. asc;ociation or orgainsalion that is not of a 
r.urely social, , ~  or religious mtur\.'." 

There is thus a provision that associations can be . .~ 

the permission of the preACribed authority and the prescrih_I,. aut. 

rity is the Chief Security· Commissaoner of the: ZoaaIRww.,." 

tbe DORPF." 

. ~  Asked .,hether penni!lsionhnd boen·givcn a ~a . .  l fGl1Dilll, 
a ~ ., the witness H ~ 

"No association. has come up fot'8pproval'4Dtbe old ... I ',ah. 
are fighting for tbe ex.isting law," 

•• 26' AskC'd'why the' question of reoognition, a O a ~  

~, ,  to the 'Ministry of Home Affail1, siDee ·the a h , h ~ 

.aioD f(t.· forming associations ha4 been preseribed in h ~ . t_-'.".I 
,~ .... i 
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"It is a policy matter. But that ilNe will come up when somebody 
appJied for it." 

1.21 The Committee enquired whether circumstances in which the pres-

cribed authority would grant permission for formation of associations or the 

circumstances under which it might refuse permission. had been laid down for 

the guidance of the ~  authority. In reply the representative 0' the 
Ministry of Rai1ways (Railway Board) stated: 

"Even in the previous RPF regulation, there was a provision that 

permission had to be sought. It was not that anyone could form 

B!!Soc!atfon. Similarly. in the present situation, if some persons 

want to form an association. obiviously it will have to be examined 

at the central level .. ' 

1.28 The Committee desired to know whether any mechanism, had been 
provided for reuressal of the grievances of the employees of the force. A 

representntive of the Ministry replied : 

"Wf" have made proviqion under Rules 109 to 114 of the present 

rules. There are provisions to redre!l.q the new grievances and also 

there i!l a machinery for redressal of collective grievances in the 

sha1'C of staff Counsel which is to be formed and it has to have 

a ~  with h~ senior officials as well as with the Government." 

1.29 The Committee Dote th.t RaIn 33 aDd 34 of tbe Rail".y ProtectloD 
Foree Ruies, 1959 profl"'d lor right to form association!) of superior offtcen 

aM lIIemlters 0( th. R.,lway Protecdoa Force. Uacleor rule 34 of tbe Rall".y 
Protectloll Force Rules, 19S9. the 8utllont, eo.peteRt to reeoR. H50C'attoas, 
tile eoIIdltioDS for their recoglllti08, the prenleaes 01 sucb recoga.sed l.ociatlOlll 
as also the procedure for "Ithdrawal ollllcla reeoaaltioD . were prescribed. la the 

.. nles framed In 1987 DO c:orrnpolNliq prOYJaIoM hafe beftt made.la faet 

SedioD 15(a) of the amellded Rau;,.y ProtectiOD Force Ad, 1985, has Imposed 

a restrktlon oa the lormatlou of sueb anodatloas without the previous 8altCt108 

....... of tile prescribed authority, 

De COJIImittee are of the new that. this curb on tbe rlaht 01 the oftlcen 
MIl _lJenof tile Force to lorm anodatlOlll Is Dot desirable. The Committee 
.... 110 eoneened to DOte that DO , ... _ haYf beeD laid down for dae 

..... aee of the prescribed a.thorlty lor Crutlnc or refust., reeopltloa to the 
IIJIOClatioas formed by the meDlbert of tile force. T~  Com .... ttee I~  tha, 
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.uJ table gllfdltqe should be lat dow. '" 'Mft tlte . e may tit 
~ .  In the «des I"" the tafQrmatJoa of ,.n ~  

/?ules re/atinc to recruitment of Sub-Inspectors ana. R(lkshaks. 

1.30 In the Railway Protection Free Rules, 9 ~  tM ago for the post 

of Sub-Tnsp tor Grade II was prescribed as <not les than 19 years and not 

more than 24 years; but under the Railway Protection Fotce nies, 1987, tho 

• minimum a~  for the po t has been' raised to 20 years and he maximum 

reduced to 23 years. imilarly, in the Railway Protection Force Rules, 1959, 

the qualification laid down for the post of Subl.Inspector Grade II was 

'Intermdiate Examination from a I ~  wher as under tho 
w,.rul framed in 1987 it has been rat d tQ' ::r Bacbclpr's drar.ee. or equivalent 

ftQIJI·a f cognj d nivcr$it, Tn the Railway Q ~  F. ree Rules, 1959 
th n  e 1< r Ra«shak wag PfesQribed as nDt less h~  18 :vear .I\ud not more 

t n 2St y aT oder th n  R it vny Protection Force R~ . 1987 the 

fOf! this post hall 11 reduceq, tp 21 years. JJnd6f the Railway 
ati(th ( r ute , 19 9 the qualification for the post of a ,Rakshak was 

pr crib d as "ability to read and write with ease the Official/Regional 

Lan ua e", nder the Rail ~a  protection Force RuJ s, 1987, the qualifica-

c nRtahle hl\ nm b en fALed' to til standard of High School 
. aminati n or its equiv f nt from r c -hi d Bard' lJniv rsity. 

1.31 When as1ced about the a ~ for change. in die requirements of 
ag an qu, lineations for reCrlJitn1ent to the post of ~  and 

Raksha 

(i) arre t. earch condUct' 'enct rrl nWSftalittiO¢ t111t.DSJ C 'oala 

and organi e their prosecllt( D' :' 

~ W  ~  fW}c . , 
'1 ay ; and 



(iii) perfbrm other fonctkms of an a rmt"d force of the Union. 

has to be better qualified and trained then his counter-part of yore. 
The IVth Pay Commission also recognised this fact and ",bile 

sar.ctioning special pay scale for the Force it recommended enhance-

ment of educational qualification (Pam 10.441). 

Even the Constable was placed in Group ·C as against Group 'D'. 
Hence, the educational qualifications had to be enhanced to match 

with the callings which was also recommended hy the Railway 

Reform Committee of the Parliament under recommendation No. 74 
. of their Report No. VII (Security) in June, ]983. 

For the above consideration, the age had to he readjusted so as to 

catch the candidates young and train them to the requirements or the 
Force by ~ a ~ in the ~ h  mentioned in Rule 61 

or the RPF Rule!!. 1987. Further. thr-I I~ and educational qualifica-

tion were prescribed as recommended hy the National Police 

Commission (1978-82) in para 35.10 and 35.24 in their Report 

No. V. 

Since the nature of dutie!! and ~ aJ requirements of ase 
and educational qualifications are different for RPF and are based 

on the recomme.,dation of the Expert Committees and the National 

Police Commi!';sion. a com]1ari!';on c.'mnot he made with any other 

Force as their rules are age oJd." 

1.31 The Committee ftU that while (r.m1ac Ranway Prott'ctioa Force 

Rules. 1987. several ,rovkioM collfatned in Ran".y ProtectioD Force Rules, 

1959 have been h~ I or modified apprently without jaUBeatlon. Oae ........ 

caM th.t has come to tht' notice o( the CommlttH Is the claaDaes made .. the 

reqairt'meat ~. H~ educatlona' qaalifteadoD!l alld .ge or recraJtmelit or 

..... lMpedon and Rabhab. In the case or SuIJ.Iltlpeeton, tbe mlDiUlIUII 

.... tIonl qa.nftcattoD h.~ bfta railed from 'Illtermedlate ex ....... tloa· to a 
····'Bachelor·s degree'. Similarly, tbe edueatfoDaJ .... Iftcatloll .... ulred for the 

.. or. Rakshak has heea nisei to tile st_anI of Hqb Sdtool Ex ....... t ... 
. ' ...... of "abmty to read.. write", whleh was preserIW earlier ...... oW 
. nIeI. ,Imnar changes haTe befit .aae III 1ge reqaJremat for dlWereitt tat .... 
of ,..s. ID Jastlftetlon f,... these ehOgel It h.. IIeeD stated th.t the NatloDal 

•. . Polee Co ...... ad tile Foartla Pa)' eo •• I_loa batI recollUlleacled ...... 
__ of ... tIoaa1 qaaJI8catlOM ete. 

t.33 11te Comaittee feel tht wIlDe _.... dIeIe .... tile reaR .... 
9f tile ~ or ",0_ b,e belli Ipored. WI", tIIe"'eI 01 JItmc, ... 



~  It II, the requiremeDt of a matriculatloD certificate for the post of ,.bb.k 
appears to 1Je a~ UDjustJfted. It caD oal1 debar ptl'lOllS belOllliDl to poorer 

rid "dlEer lert'ons of society from leekiD, entry tato 1IIeFofte."Yh.oCommlttee 
reeommeDd'tbat the educationl. quaHficatioDl (or Rabhab alld Salt-lDspeeton 

... "d down, iD the 1959 Rules, should be restored IdId fn .. sen:fee t*Wtles ... , 
be provicled" to enable the Dew retrolts to lequire the requlsiN edlKadoul 

ltaadards alonpltb otber traiaID •. 

1'.34 'ltule 133 of the Railway Protection R ~, 19S:7Teadsas undOl' :,: 

("I'M ",rolled members of :tbe Force whp ~ . ~  ~~~ .~P9~ 
!MI.,eM., ~  t.be authorities by, whom they ,may be Q~ ~~ 

. I ~ in Schedule III. 
'f ',. , ~~ ,. 

Provided that in exceptional circumstances an Assistant"Setulitt 

Commissioner may place a Sub-Inspcl,;tor under a ~  

Inspector may pJace any member of and bcl,ow.th.: ql1" .of ~ (, ~ 

officer under suspl.:lIsioll : 

Provided further .hill \\'hcre a.ny "",ion is,\a,ken under the 
fortgoing provilio, the authority suspending <111 enrolled member of 

the Force shall forthwith report to the authority competent to place 

sllch enrolkd member under suspension, the circumstances under 

which the order was made and obtain his approval and wherc 

approval is not granted. th(,' suspension order shall become void 

and in-operative ab-inilio." 

1.35 During evidenl:e, the Comlllitlec pointed out that the exceptional 

circumstances under which even a junior officer of the rank of )nspeCtor could 

pla&:lC another member of the Force under suspension should havcbccn spelt 

out. to check arbitrary exercise of these powers. In this conncction, tho 

Ministry have in a note stated: 

"The sJ>'lCial powers given under rule 133 to Juniof Officers i.e. 

J, ~~  to place RPF personnel of and below the fahlc of under 

officer, under suspension, is to be used only in exceptional circums· 

lances about which he shall forthwith inform the competent 

authority and give details of drcumstanccs under which order was 

made for ohtaining his :Iprroval. This has hcen done to cover 

unforeseen situations, where it ~  nec<!ssary to place the force 

per!'onllcl under s\I<;pcn<;ion. However, the condition that the Junior 
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Officer is required to immediately inform the competent authoritY 

about the circumstances of the suspension and the condition that 

the force personnel has to be furnished charges, on which her has 
been placed under suspension, within a period of 30 days from the 

date of suspension arc considered sufficient safeguards to ensure 

that this power is not exercised in an arbItrary manner." 

1.36 Tbe Committee are or the \'Ie" tbat tbe power to lapead a J~ 
.emw or die Foree puted to aD officer or the rank or aD laIpeetor uder 
..... 133 II ___ DIe aad Is nable to be misused to the dJudmltap of RPF ,.._el. FartIIer the .. feparlls quOIt arbitrary use or sucb po"er provided 
lit dte pro .. to rule 133 are BOt adequate u no time lbait bu beeD laid down 

...... wItidI die aatbority competeJIt to place such earoJled _.ber under 
I.' rdOll, bas to liYe its approval ia case a SUSpeasiOD order bu· beeII .ade. 
TIle eo..ittee desire that the ru Ie may be suitably a.ended in tbe nabt or 

..... oIIIen'atiOlll. 

RMlcu ,,/ating to Members 0/ the Force on Sick List 

1.37 Rule 272.1 of the Railway Protection Force Rules, 1987 provides: 

"Notwithstanding anything contained in these ruJl!s, no member:;, of 

the Force r.hall be taken on sick list by any Railway Medic.1i O ~..  

unless such member comeli with a ~  reference known as 'Sick 

Memo from hili colltroUiog officer : 

Provided that in ~ ~ of any O ~ , a member ma) be given 

necessary treatment but Railway Medic.II Certificate (RMC) tlhall be 

issued onl}: after n:ceiving the Sick Memo." 

1.38 The Committee drew attelltion tu the above rule and poilllcd out 

that WI Rule placed unnecessary restrictions on the cmployees and officers of 
tho fOlCC as well as die Railway Medical Otticers as it was for the medical 
oflicer oniy to determine and decide whether any member of the force should 
or ahouJd not be taken on sick list. 10 a note, the Ministry have explained : 

"Rules 272 only puts restriction on taking a RPF personnel on Sick 

list but it docs not prevent his treatment. RPF personnel, as 

members of an Armed f;'orcc, arc required to perform duties at a 

very short notice in any part of the country. Thcrefore, in order to 

curb malingering and to maintain a high st .. mlard of discipline in 

the force such restrictions arc necessary. However. this rule;: docs 

not in any way prevent either railwdY medical officer from treating 

the patient or the RPF personnel from gclling the treatment as and 

when required." 



is 

t.39 The Committee teel that the rule u framed lives aD imprdlloo that 
"ef:lit a iDember of tbe Force Is .Ick aod the medical ofttcer Js satis8ed aboQt 

It, the medical officer would not be In a pOI.tfOIl to Issae a 'sick memo' aoless a 
written refereace Is reeei'fed from the controDing otftcet. Prima facie this 
appeen to be unreasonable and the authority I.'. to tk coDU'oUiaI officer 
appean to be arbitrary. The Committee tleslre tbat the rettrlctloal. placed 0. 

the po"en of the Medical Of6cen .. dae aaatter of Issue 01 'Iiet ..... 0' lIboald 
be dODe ••• Y with aad tbe rule sboaItI be .a1tabl)' ameaded. 

Gerreral 

1.40 Under (he new rules framed in 1987, it was noticed that in a 
~ ~~~  of rules a reference has been made to the application of "Extent 

Railway Rules" to various categories of officers and employees of the Railway 
~  Force. Tbis amounts to legislation by reference. The Committee 

enquired whether it would not be desirable to reproduce the "Extent Railway 

Rules" below the resJ>l!ctive rules themselves in order to make every rule self-

contained and more informative. 

1,41 In a note, the Ministry of Railways (Railway Board) have stated: 

"We were conscious of the fact that by making reference to appli-

e,tlion of "Extent RaHway Rules" the probJcms of legislation by 

reference would crop up. Hut this could not ~ avoided as ~  

10 (lr the RPF Act ilSdf a ~  that aU members of the RPF shaU 

be (kcmcd to be regarded as railway servants. Hcnce, unless other-

",isc provided in the kPF Rules, 19M7 these members are automati-

cally governed by thc ·'l:.xtcnt Railway Rules" as also !.tipulalcd in 

Rule t17 of the RPF Rules, 19M7 to avoid any ambiguity. Never-

theless, the word "Extent Railway Rule" was dC/incd in Rule 2 (k) 

of the RPF Rules, 1987. 

Further the Railway Rules may have to be changed froUl time to 

time and in case these rules have to be speciticaJJy mentioned in 

RPF Rules, a corresponding amendment in these rules wiU also 

become necessary. This has been avoided by the present, provi-

sion." 

1.42 The Committee also noticed that terms such as "highest grade", 

"proper", "real'onably", "sufficicnt cause" and "reilsonablc causc" ~  ill 

rules 23.2, 41 (2) (xvii), 44 and 147 (vi) had not ~  dearly expressed and 

did not convey a precise meaning. The Committee pointed out tllat since such 

tenns could be interpreted differently by different persons, it was desirable that 

these terms should be suitably defined so that there was no scope of ambiguity 

in their interpretation. In this connection, the Ministry of Railways (Railway 

Board) have in a note stated: 



.&4it. is 1)0'" :&bat -the .wores UflW a~Q aY be il$ef'PJletjCd by 
dimftnt·po, .... "'WoFCBtlt'. ·But .&1J al.lch terms .h~h havcbecn 
... ia tol(le &peciaJ ·OODtut havo heen 4e.fined in ~  i of the 
"RfIF'1\ct, tm as woIl;M",adef'Ruk 2 4f . .t,be RPFRwCL 9~J. 

*'-1!ff '* tOl'nl6 have _n uaed,in J aa . Q,Q. ~ a  CDovey 
'the' m3CI!fEldl -as --i8aedto .em !by iallY 6&Ilnda.r4 ,QiaiQlUlry. . 'This 
WI ... "..,.,..by ..... miQlUic W:nn scasopaWe .Q1usc"1n 
Section 17 (i).-iUN"Aa, 9 ~. h .P.I V ,  AidJlot fipdit 
necessary to define it in the Act, 

In .... aase .... y.rWca.fwned can nev.cr serve .the ,pur,poae ror 
........ iOCQIIlC :and ,n constant development ,of rules is" natural 
~  io aU .caieS. As such in .case a ~ tbe inter· 

prddtion ·of rules .is ever felt WlliJC working 00 them, the D.O. can 
UIC IUs power t() I~ dowJl interpretation through his direCtives 
ia:aod wadel" RuJe 28." 

1.43 The Committee ROte that the Ministry . ., a.uw.,. .Me ,pile.: .. 
c .............. e... of JeaitlatioD by J'efereDce. But stin DO effort bu __ 
made to avoid this aDd t'1Je expression 'Extant lhtlway.tlles· 'Oft.'W .. 'averal 

p18 .... lit h ~. I P a O  Rilles. 19&7. Tbe reUOD liveD for .Dot repro-
-ille the meYHt Rall",ay Rules, wll"rever aeeessary, is that the Railway Ruin 
.. " .... e to -cbuacd from tiDac to time and this may I'cqufre a corrap ...... ..... e. lathe RPF aules. This is Iwclb' c:ooriacilll ad the Committee 
feel dllIt '. rele\Wlt aailway RalclhoaJd be Iultuly bIc.orporated iD the RPF' 

Rilles .. tile RP·F aides .. lMIe wf-coataADed H tbat .tbey are more laformatlve ........ 
I...... Committee cannot bot e.,....e that .dle .laDlu. ,Ded I. tile 

aida tIIouN be clear aIId uaDlbtpo.. Tile C9IIItJ'uodoII lIIlouJd'''. ncb u to 
leaye 110 -=ope of its being iDterpreted differeDt'yby d •• eat ,penDill. ]be COlD-
......... , rece __ dlat ,die ue ~ a  aDd wordsr.lerred to 
.. ,...., .•• voIHI.fu ..... ble. 

NEWDElJfl 
Mil)' 2, 1f)89 

Pa ~kha. 12, 1911 (Sako) 

ZA I NUL BASHER 
ChDirman, 

Committee 011 Suhor(/Jl'UUe l.egillotkJlf 
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APPENDIX-l 

(Vide paragraph 4 of the Report) 

Ct",solldatt>d atatement of a ~ a a made byth, 
Commilfee 

t S. No. Para No. Recommendations/observatioBI 

~(  

. 1. 

(2) (3) 

1.9 The Committee find that punuant to Railway 

1.10 

Protection Force (Amendment) Act, 1985, tho 

Railway Protection Force has been declared 8S an 

'armed force' of the Union. The RaiJway Protec-

tion Force Rules, 1959 and the Railway Protection 

Force Regulations, 1966 have been repealed and a 

new set of rules called Ra iIway Protection Force 

Rules, 1987 have been rnforced with effect from 30 

December, 1987. Tn the absence of a provision in 

the relevant Act, the draft Rules, 1987 were not 

publishrd for inviting suggestions and objections 

from the affected interests -and only final rules 

were notified in the Gazette on 3rd December, 

19R7. The Committee consider that since the rules 

were framed after a basic change was made in the 

character of the force in the relevant Act and invol-

ved changes of fundamental nature in the service 

conditions of the officers and members of the RPF, 
it WU!l only appropriate that they should have been 
published first in draft form for inviting suggestions 

and objections. It is regretable that this was not 

done. The Committee are of the view that in luch 
cases the draft rules should in future be invariably 

published in draft form and finalised only after 

inviting suggestions and objections from the affected 

interests. 

The Committee have been informed that the 

Rules have been chall"oged in the High Court of 
Calcutta. The Committee would like to be apprised 
of the outcome in due course. 

,.....-. __ .. ~  I ~ . . ~. . --.--_. 
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1.21 
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3 .. 
The Committee note tbat in terms of Railway 

Protection Force Regulations, 1966, promotions to 

the grade of Senior Security; ot1letl's' ~  

in such a manner that SO% of the posts were reser-

ved for departQ!ental candidates aadtlte rest of the 

.. 5() per cent were filled by ofIIeen' taken on dcpata.. 
tion from the State Police or the Anny. Under thei. 
revised Rules, 1987 80% of the posta ot the Chief 
Security Commissioners arc being J"C*IrVed lor bell. 
filled by deputation of officers from other services. 
This would mean that onty 2O?t,; of the promotions 
to these posts win be from the permanent cadre of 
Railway Protection Force. The career prospects of 
the senior officers home on the permanent cadre of 

Railway Protection Force are thus adversely aft'ected 

and to that extent tho change in the rule would 

appear to ~ arhitruy and unrea!lonable . 

It has hee" "te::lded thAt in It situation when the 
memhers of the Force do not come within the range 

of eligibilitv for promotion to the senior positions, 

outsiders have to t-e inducted for filling up those 

posts. There could he no dispute on this point. But. 

to make a provision in the rules that 80% of the 

posts in the senior poc;itions would be filled in only 

by officers on deputation does not appear to be 
justified. The Committee are of the vicw that a 

provio;ion which reserves only 20% of the posts to be 

filled hy officers of the Force can only lead to stapa· 

tion and disaffection among senior officen for want 

of promotional avenues in their own cadre. 'I"bo 
<::omm.itteo, the refore. recommend that the rules may 
be. amended suitably to provide that adequate 
opportunitieA (or promotion to the higher po.ts are 

available to the ~  of the Force in the interest 
of maintaining thefr·morale and a hi.h standard of 
efIIeiency. Only when suitable departmental officers 

are DOt available, some p6sts might be filled up ~, 

takinI oJftCers on deputation from outside. 
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The Committee note that Rules 33 and 34 or 
the Railway Protection Force Rules, 1959 provided 

fOT Tight to form associations and recognition of 

associations of superior officers and members of tho 

Railway Protection Foree. Under rule 34 or the 

Railway Protection Force Rules, 1959, the authority 

competent to recognise aSSOCiations, the conditions 

for their recognition, the privileges of sucb recogni-

sed associations as also the procedure for withdrawal 

of such recognition were prescribed. In the new 

rules framed in 1987 no corresponding provisions. 

have been a ~. In fact Section IS <a> of the 
ameudcdRailway Protection. Act, 1985, has imposed 

a restriction on the formation of such associations 

~ h  tbe previous sanction in writing of the prt-s-

.cl·ibcd authority. The ~  are of the view 

that thisCllrb on the right of the officers and 

JllI.:l1lbers of the 1 :orce to form associations is not 

dcsirabk. The Committee are also concerned to 

note that no !!uidclines have been laid down for the 

guidance of the prescribed autbority for granting or 

refusing recognition to the associations formed by 

the members of the Force. The. Committee desire 

that suitable guidelines in this behalf should be laid 

down in this behalf and the same rna, be incorpora-
ted in the rules for the information of all concerned. 

The Committee find that while framing Railway 

Protection Force Rules, 1987, several prOVISIOn, 

contained in Railway Protection Force Rules, 1959 

have been changed or modified apparently without 

jU5tification. One glaring case that has come to the 

notice of the Committee is the changes made in the 

requirement regarding educational qualifications 

and age of recruitment of sub-Inspectors and 

Rakshaks. In the case of Sub-Inspectors, the mini-

mum educational qualification has been raised from 

'Illtermediate cxumia:ttion' to a 'Bachelor's degree'. 

Silll ila rly, h~ l'duc<ltional qualification required for 
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1.33, 
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the post of a Rakshak bas been raised to the stan-

dard of Hjgh School Examination instead of "ability 

to read and write", which was prescribed earlier 

onder old rules. Similar changes have been made 

in age requirement for different categories of posts. 

In jllstification for these changes it has been stated 
that the National Police Commission and the Fourth 
Pay Commission had recommended enahaDccmeDt of 

educational qualifleations etc. 

The Committee feel that while making these 

changes the realities of the situation or ground have 

been ignored. With the level of literacy being what 

it is, the requirement of a matriculation certificate 

for the post of Rakshak appears to be totally unjusti-
fied. It can only debar persons belonging to poorer 

and weaker sections of society from seeking entry 

into the Force' The Committee recommend that the 

educational qualifications for Rabhaks and Sub· 

Inspectors as laid down in the 1959 Rules, should be 

restor(d and in-service facilities may be provided to 

cnaLle tbe new recruits to acquire the n:quisite 

educational standards alongwith other uainiug. 

1.36 The ~ arc of the view that the power 

1.39 

to suspend a junior member of the force granted to 

an otfil.'t!r of lhl: rank of an inspector under rule 133 

is unreasonable and is liable to be misused to the 

disadvantage of RP.F personnel. Further the lafe-

guards against arbitrary use of such power 
provided in the provisios to rule 133 arc Dot adequate 
as no time limit has been laid down within which 

the authority competent to place such enrolled mem-

ber under luspension, has to give its approval in 

case a suspension order has been made. The Com-

mittee desire that the rule may be luitably amended 

in the light of above observations. 

The Committee feel that the rule as framed 

gives an impression that eveD if a member of thet 
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11 1.44 
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force is sick and the moo ical officer is satisfied about 

it, the medical officer would not be in a position to 

issue a 'sick memo' unless a written reference is 

received from the controlling officer, primajacie this 
appean to be unreasonable and the authority given 

to the controIling Officer appears to be arbitrary. 

The Commitee desire tbat the restrictions placed on 
the powers of the Medical Officers in the matter 

of issue of 'sick memo' should be done away with 

and the rule should be suitably amended. 

The Committee note that the Ministry of Rail-

ways are qllite conscious of the problems of legisla-

tion by reference. But still no effort has been made 

to avoid this and the expression 'Extant Railway 

Rules' occur in several places in the Railway Pro-

tection Rules, 1987. The reason given for not 

reproducing the relevant Raih\ay Rule in the RPF 

Rules. wherever nccessary, is that the Railway Rules 

may have to be cbanged from time to time and this 

may require a corresponding amendment in the 

RPF Rules. This is hardly convincing and the Com-

mittee feel that the relevant Railway Rule should be 

suitably incorporated in the RPF Rules and the RPF 

Rules made self-contained so that they are morc 

informative and useful. 

The Committee cannot but emphasise that the 

language used in the Rules should be clear and un-

ambiguous. The constructIon should be such as to 

have DO scope of its being interpreted differently by 

different persons. The Committee therefore, recom-

mend that the use of expressions and words referred 

to above may be avoided as far as possible. 
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LXXIV 

MINUTES OF THE SEVENTY-FOURTH SITTING OF TIlE C
OMMITJ"EE 

ON SURORDINATE LEGISLATION (EIGHTH LOI( SABHA)
 (1988-89) 

The Committee met on Friday, the 27th January, 1989 from U.OO to
 

J 6.30 hours. 

PRESENT 

Shri Zainul Basher -Cltalrlnan 

MEMBERS 

2. Shri K.l. Abhasl 

3. Shri G.S. BJsavaraju 

4. Shri Parasram Bhardwaj 

:S. Shr; Satyendra Chandra Ouria 

6. Shri A. Jayamohnn 

7. Shri R.S. Khirhar 

8. Shri MuUapaJly Ramachandran 

9. Shri Natavarsinh Solanki 

10. Shri Katllri NaraYAna Swamy 

J I. Shri Vijay K"m:tr Vadnv 

REPRrsENTATTVES or-THE MJNTSrRY OF RAILWAYS (R
AIl.WAY BoARD) 

1. Shri Ranjit f\.fathur. Officer on Special Duty 

2. Shri Raja Srccdh:uan. Director G~ ~ a RP  

3. Shri Mukund K!lUshaJ. JG/HQ 

4. Shri D.V. Mehta. JG/RPF 

SECRETARIAT 

J. Shri G.S. Bhasin -Deputy Secretary 

2. . Shri Swarn Singh-Officer on Special Duty. 

2. Before the Committee proceeded to take evidence, the Chairman, 

while welcoming the witnesses, drew their attention to the provisions
 contained 

in pirection S8 of the Directions by the Speaker. 

3. In reply to a question, the representative of the Ministry stated that
 

~ . O  and object ions on dran rules of the RPF were not invited .. , 



28 

there was no provlsJon in this regard in the Act However, the rule •• 1 

finally approved were published in the Gazette of India on 3 December, 1987 

and copies thereof were placed on the Table of both Houses of Parliament. 
No-modifications were suggested by Parliament. 

4. When asked to ~ a  the rMion3Je hehind the ~ H  oIlangcsl 
.odificatio1lS made in the rules framed in 19ft7 J'is-a-vls the RPF Rules, J9S9 

and RPF Regulations. 1966. the ( ~  of the Mini!ltry explained that 

after RPF had been declared as :m Armed Force of the Union, it became 

necessary to modify certain rules and Ja ~ to hring them in conformity 

with the changed character of the foroe. 

S. When pointed out by the Committee that RPF being an Armed 
Force of the Union should appropriately work under the Ministry of DefeDce. 

the representative of the Ministry stated that this question had been discussed 

both in Law and Home Ministrieo; and it WitS decided that since the Force was 

primarily meant for the protection of the Railway property and not tor main-
taining the law and order or to fight enemy on the b()l'der, it could work 

under the Ministry of Railways. 

6. The ~ a  of the ~  also gave It gilt of principal 
features of the RPF Bill ~  the RPF rutcs fr.1med thereunder in 1987. 

7. On h ~ nsked about the procedure followed 'or .ttpointment ot 
Chief St-curity Commi!i!lioners. t"e representative of the Ministry gave aD 
account of the procednre f'onnwed for  rccruitm('nt and promotiOn or otBcen 

hi the R1.i1w1Y P ~  Force. 't W:l<: ~ h  that the Foree had six 

posts in the rank of T.(j'l. ~  ~ in the' f!lnk of n T.Gr.. RO% of the these posts 
were fined up hy deputation and the re!';t of ~(, on the basis of promotion 

from tbe CAdre ofRPF. ~ At rr(,,!Ilt"nt siner RPF Officers did not fulfil eliJi .. 
biJity ~, dt'p1Jtntionists had heen taken. To a question u to bow 

50% of the PO!ltll had heen given to deputationists, the representative of lhe 
Ministry replied that u per provision already in existeoee, S9% had to be 
tilled up by l)I'omotion. He added that the recruitment rules specified certain 
~  ~ for promotion from one rank to the next one. It was 
also explained that an Officer of the ranTe of Divisional Seouri1y Commissioner 
required 5 yean experience of continuous gervioe in that rank to be coDJidered 

.IiIIbl.for Senior Commandant and another five years in the nmIc or Senior 
6ftaIMadant to be considered eligible for D.r.O. 

8, The Committee poiDted out that there were eftJcient Oft'icefS in the 
F8tOC and. right from 1981 selection for promotion of any of these 0M0en, 
.. not been made. To thi' the representative of the Minittry ftplied that 
~  1981 direct recruitment was made to Class J tbrOUS" UPSC ..... ~ 
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ai, ............ were concerned there had b.:en delay because of certain ~  

-.l'elMd otDl rcplation of seniority of Assistant Commandants. The repre-
_the' of the Ministry further a-dded that eadier it was done a ~ 

.,.. .ad DOW 01. w.as being done on All J ndia basis. 

'9. On being pointed out that frustration in the minds of Officers or t. 
RPP'lJiitb regard to promotion policy was having demoralising effect eft tho 
existiDa staff. the representative of the Ministry stated that the PFot'JIeII, ,,,, 
rquJarisation of departmental officers promoted on ad hoc basis was·"" 
(ollowed with the concurrence of UPSC. 

to. Tea questicn whether it might be ~  to Government to take 

tIat, .... tltnJmtal "&didates into consideration first and in case of non-avail-
ability of eligible Officers, Rai1ways ... l>hould g.) for deputationists, the represen-

tative of the Ministry replied that tbey did not have any Officer having eligibi-

lity requirements. 

U. To a question as to whether Railways own Officers would be pro-
aoa.d«IPS Officers would be taken 0:1 deputation, the representative of the 
Wioistry statw that the Oflkas woulJ b-: promoted to the extent thc,ry were 

a&i&ibJe aJUi, in case they Wl.!fe inadequate jn numbe r they would have to get 
Officers on deputation. 

~. The Committee pointed out \,hat the Act provided for 50 per cent 

promotion for Departmental candidates but the percentage was now being 

roduced 10 20. In this conne(;lion the representative of the Ministry replied 

that nowhere it was laid down that it would be beyond eligibility. He added 
that for promotion to the kvcl of DIG, an officer must have obtained junior 

administrative grade prior to 9~  but 110 oflicer in the force did have cbsi'" 

biUty like that. 

13. When asked about the restriction imposed in regard to the fight to 
form association under the RPF rules, 19H7, the fl'prescntative of the Minimy 

explained that the associ ations could be formed subject to the grant of per mi • 
.. on-by the prescribed authorily. He added that DO association had como up 

fm permission/recognition. As to the procedure followed. the Committee 
were informed that in cabC SOUle associations approached the authorities for 

pant of pefDlission to form associations in the Force, the matter would ~ 
examined on its merits at the Central Level. It was explained that under the 
new rules, provision had been made for rcdn:ssal of collective grievances in 

the shape of Staff Councils which could ha ve dialogue with the senior officials 

as welJ as the Government. 

14. tInder the 19B7 rules the minimum a ~ for the recruitment as sub .. 

iMpeetor had been raistlu from 19 years to 20 years and the maximum aae 
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had 'been 'reduced from 24 to 23 years. In the case of Raksbnk maxiinwn a8~ 
had been reduced from 2S to 21 years and educational qualifications for both, 
the posts had been changed. Explaining" the reasons for these eha .. the 

representative of the Ministry stated that the Ra a ~R  Committee and 
the National Police Commission, set up in 1978, had gone througb tbat J ~ 

tWn aad recommended that all officers who were to be recruited as sub-Inspec-. 
tors, should be of the age of 20 to 23. He added that the National Police 

Commission also had recommended that educational qualificlltions for Cons-' 

tab1cs should be raised to high school level and for the sub-Inspectors to a., 
Bachelor degree. The witness informed the Committee that the recommenda-

tions made in that regard had been accepted. He also added that the Fourth 
Pay Commission, While recommending different scales, had also recommended 

graduation qualification for the post of Jub-lnspector. 

1 S. The Committee drew attcntion to the fact that in several rules 

reference had tx:en made to the ··Extant Railway Rules" which was tentamount 

to legislation by reference, Explaining the position the representative of the 

Ministry stated that undcr Section 10 of the RPF Act. members of RPF were-

regarded as railway servants for all practical purposes aDd as and Whl:D Cbangcli 
were contemplated in the general rules the same had been iacorporatcd. 

in RPF rules also. 

16. The Commillcc ~  uut lhat lIomc ul the tCIJllS usc;u in h~ m:w 

ruJl.!li hold llot ~ \:l\;urly . ~ I  anu thus uld not cOLlve)' thl: a ~ 

muwng. 'Jill.! I, a V~ of Lhc Mmbll'Y st.ilcd that most of the terms 

had been dearl)' 0..:11111.:d but .if llh:CI.! wcre all)' Cl1l1CS ~h  clarification Willi 

Deeded, tJ:u: liiUm: would be dUll":. '. 

17. When asked whcthl:c any oUie!:f of thc h.lrcc had chaJIaDicd the 

valkUty of the RPl' Kwes, 1'::11)/ U1 a Coun of Utw. th..: n:pn':liI:ulativc of the 

.M..uuitry replic:d in ailirmativc; and stated that a writ a&ainllt most of th.: 

,prOYiaiolll of tbeae rules was pcndma in Calcutta Hip Court. 

18. When asked to explain tbe exceptional circunutanccs referred to 

in Rule J 33 under which junior ortWers of the rank of Inspector ~ em-

powered to place RPFpcflIormel under suSpeOSiOll, tllc representative of tu 

Ministry replied that the suspension was n.;tluircd to be ilpprovcd by the OI ~ 
'tent authority within one month, otberwil;c it was iuoporativc. 

19. The Committee drew attention of witness to the prOVision made 
m Rule 272 and asked to state the reasons why procurement of "sick Memo" 
by a member of tile force from his controJJillg onicef was necessary befol'd 

beins taken on sick list by Railway Medical Officer. The representative of th" 

Mini5try explained tbat they were not preventing any member of tIle ~ 
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from getting treatment. The intention was that anybody in need or treatment 
should first report to the Controlling Officer. who was supposed to know 
about the welfare of Jawans. He added that this provision in the rule was 
considered necessary to keep a watch on the Jawans working undor the 
ControJling Officer. 

20. When asked about the reasons for not making any provilion in the 
new rules with reaard to relaxation in physical standards beyond tile prescribed 
standards for recruitment of Rakshaks by the Chief Security Officer, the 
representative of the Ministry explained that the National Police Commission 
had inter-alia recommended that any relaxation in the physical qualifications 
would have an adverse impact on the performallce of the force as a whole. 
In the Jight of this recommendation. the power to make relaxation had not 
been provided for in the rules. 

The Chairman then directed the representatives of the Ministry to furnish 
detailed replies of all the questions. in writing which was agreed to. 

The meeting then adjourned to meet again on 30 January. 1989. 
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MINUTES OF THE EIGHTIETH SIITING OF THE COMMIITBE ON 

SUBORDINATE LEGISLATION (EIGHTH LOK SABRA) 

(1988-89) 

The Committee met on TuCiday. tbe Znd May. 1989 (rom 16.00 to 

16.30 hours. 

PIlBSBNT 

Sbri Zainul Buber-Choirllflln 

MEMBERS 

2. Shri K.J. Abbasi 

3. Shri O.S. BasavRraju 

-t. Shri Satendra Chandra Ouri. 

,. Shri MullappaUy Ramachandran 

6. Sbri Ebrahim SulaimaD Sait 

SECRBTARIAT 

1. Shri ICC. Rastogi -Joint Secretary 

2. Shri O.S. Bhasin-Deputy S,cretary 

3. Shri Swam Sinab-Officer on Special Duty 

2. The Committee considered the draft Twenty-third and ••• Reports 
aDd adopted the lame. 

3. The Committoe authorised the Chairman arid in his absence. Shri 
K.J. Abbasi. M.P. to present the Report. to the House on 5th and •• May. 
1989. ro.peociveJy. 

T ~ Co"""ltt" ,"'" _JoNr",' 
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